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The Goa Public Moneys (Recovery of Dues)
~ {Armendment) Bill, 1990
(Bill No. 10 of 1990)
o
BILL

- to amend the Goa, Daman and Diu Publw Moneys
(Recovery of Dues) Act, 1986.

Be it enacted by the Legislative Assembly of Goa
in the Forty-first Year of Lhe Repub‘lc of India as
follows :—

1. Short title and commencement. — (1) This Act
may be called the Goa Public Moneys (Recovecry of
Dues) (Amendment) Act, 1990.

(2) It shall cgme. ;nto force at once.

2. Amendment of section 2. — In section 2 of the -
Goa, Daman and Diu Public Moneys (Recovery of
Dues) Act, 1986 (Act 10 of 1987), after clause (b),
the following clause shall be inserted, namely:—

“(bb) “Collector’ means the Collector of a dis-
trict and includes any other officer appeintéd by
‘the State Government to exercise and perform: all
or any of the powers and functlons of a Colleector -
under th1s Act HiN



